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the time for the parties ibecause some 
Of the parties are still in a fluid state. 
Therefore, I thought some stablisation 
would come on Monday or so and I 
^hall limit the time some time on 
Monday or so.

Dr. Sushila Nayar.
DR. SUSHILA NAYAR (Jhansi): 

MR. Speaker, Sir, I stand here to se­
cond the motion so ably moved hy my 
friend, Shri Gauri Shankar Kai.

Sir, it is eleven months since we met 
here in this House to discuss a similar 
motion and during this period, consi­
derable distance has been covered. 
W e have moved forward. The people 
in this country have their civil liberties 
and they are peacefully living under 
the rule of law. But, Sir, I would just 
wish to say one word to the hon. Home 
Minister about Forty-Second Amend­
ment. Instead of amending it in bits, 
I request hini to bury it deep lock, 
stock and barrel with one stroke. There 
afe three reasons why we opposed 
42nd amendment.

MR. SPEAKER: You may continue 
On Monday. It will require some­
time to bury!

1 5 .0 0  h r s .

COMMITTEE ON PRIVATE MEM­
BERS’ BILLS AND RESOLUTIONS

E l e v e n t h  R e p o r t

SHRI VINODBHAI B. SHETH ( J a m ­
nagar): I beg to move the following 

“ That this House do agree with 
the Eleventh Report of the Com­
mittee on Private Members’ Bills 
and Resolutions presented to the 
House on the 22nd February, 
197B” .

MR. SPEAKER: The question is:
‘That this House do agree with the 
Eleventh Report of the Committee 
on Private Members’ Bills and 
Resolutions presented to the House 
on the 22nd Februory, I97S.”

The motion was adopted.
MR. SPEAKER: Now, we take up 

private Members Business. There are

Bills for introduction, Mr, Chandrap- 
pan a!bsent. Mr. Kachwai— absent. 
Mr. Ramamurthy— absent, Mr. Sau- 
gata Roy.

PROTECTION OF PRISONERS FROM 
THIRD DEGREE METHODS BILL

SHRI SAUGATA ROY: (Barrack-
pore) I beg to move for leave to intro­
duce a Bill to provide for protect­
ing the prisoners from third-degree 
methods.

MR. SPEAKER: The question is: 
“ That leave be granted to intro­

duce a Bill to provide for protect 
ing the prisoners from third-degree 
methods.”

The motion was adopted,
SHRI SAUGATA ROY: I introduce 

the Bill.
MR. SPEAKER: Shri Banatwalla-

absent. Shri O. P. Tyagi.
15 .01  h r s .
HINDU MARRIAGE (AMENDMENT) 
BILL (AMENDMENT OF SECTION 

13)
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MR. SPEIAKER: The question is: 

"That leave be granted to intro­
duce a Bill further to amend the 
Hindu Marriage Act, 1955".

The motion was adopted.
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CONSTITUTION (AMENDMENT)
BILL (AMENDMENT OF ARTICLE 

217)
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